———.

= &A1 HRTI—S090 Yyl v 91, misramEe

——— Regional Office, U.P. Pollution Control Board, Ghaziabad
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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Report of the Joint Committee in compliance of Hon’ble National Green Tribunal,
Principal Bench, New Delhi Order dated 28-07-2022 in OA No-454/2022 Jai Prakash
Versus State of U.P.

Respected Sir,
With reference to the above-mentioned subject the Joint Committee inspected the

site in compliance of Hon’ble National Green Tribunal, order dated 28-07-2022 in OA No-
454/2022 Jai Prakash Versus State of U.P. Joint Committee’s report is hereby submitted for
kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

ﬁﬁ/w
(Utsav Sharma)
Regional Officer

Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.
3. ShriPradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and

necessary action please.
4. Law Officer-1, U.P. Pollution Control Board, Lucknow for information.
Regional Officer
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 454 OF 2022

IN THE MATTER OF:
Jai Prakash ...Applicant
Versus
State of U.P. ...Respondent(s)
INDEX
S.No. Description Pg.No._!
1

Status Report in Compliance of Hon’ble National Green i—f{
Tribunal’s order dated 28.07.2022 in OA 454/2022

Annexure | — Copy of Report received from the Revenue

3-4
Department
3 Annexure Il — Copy of Report received from Ghaziabad s-5
Development Authority
FILED BY
1
UTSAV SHARMA

Regional Officer, UPPCB
Ghaziabad



H10 wﬁﬁoé’ro T&F feoon ¥ QT OA No0-454/2022 Jai Prakash Versus State of Uttar
Pradesh @ =T § fAeqor s |
HI0 TAoSHodl0 A8 el ¥ AT OA No-454/2022 Jai Prakash Versus State of

Uttar Pradesh # IRT aeer fa=ia 28.07.2022 &t eewr wiRa fvy T3 &, e g& 3
fAraa 28—

......... Mr. Jai Prakash resident of Akash Nagar Indergarhi, District Ghaziabad has sent this

letter petition, which has been treated and registered as original application, complaining about
development of a colony on agricultural land by illegal construction at Village Dasna, Tehsil Dasna
District Ghaziabad. The applicant has further submitted that he made complaints to the concerned

Authorities but no action has been taken on the same.

In view of the grievances made in the application, we are of the view that the factual
position needs to be verified and remedial action is required to be taken on the basis thereof in case
of violation of environmental norms. We accordingly constitute Joint Committee of State PCB, SEIAA
and District Magistrate, Ghaziabad and direct the Joint Committee to meet within four weeks,
undertake site visits, look into the grievances of the applicant, verify the factual position and take
requisite action by following due process of law. The State PCB will be the Nodal agency for
coordination and compliance. Factual and action taken report may be furnished within O. A. No.
454/2022 Jai Prakash Vs. State of Uttar Pradesh three months by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Support PDF and not in the form of Image PDF.......”
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